
CTRAL ADM ISTRATIVE TRIBUNAL 
MGALORE BENCH 

Second Floor, 
Corñmercal Complox, 
Indiranagar, 

MIscellaneous Appin.No,327 of 1995 in BiN GALORE - 561 03• 
Thater: 9 AUG g 

APPLICATICN NO. 1054 of 1994 and 1060 of 1994.. 

APPL.ANT: K.Selvaraja and another. 

v/S. 	 * 

RESPQ\DTS: The Secret ary,Min ist ry of Communications, 
New Delhi and others., 

To 

Sri.M.Raghavendra Achar,Advocate, 
No.1074 and 1075, Fourth Cross, 
Second Main Road,Sreenivanagar, 

Bangalore-560 050. 

Sri.M.Vasudeva Rao,Addl.CGSC. 
High Court Bldg,Bangalore1. 

Subjct: F.warding copies of the Orders passed by the 
Central Mministrati.ve .Tribunal,BangalOre*.38. 

----xxx---- 

Please find enclosed her'with a copy of the Ordr/ 

Sty Crder/Intcrim Order, passed by this Tribunal in the above 

m&itioned app.Lication(s) on 28th July.1995. 
Crik • 

q)c 	 • 

EPUTY REGISTRAR 

• • 
	1 	JtJJICIAL BRCHES. 
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lieard. Time for coapliançe is 

extended by two eonth.s. 
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I 	

CTRAL Mfl ISTRAT E ThIBUN AL 
MGALORE BEI'CH 

- 	 Seconc Floor, 
Commercial Complcx, 
Indirenagar, 
M\GALE - 560 033. 

Dated: 25 APR 1995 

APPLAIQ No; 	1054 of 1994 and 1060 of 19.94 0  

APPLICANT. Mr.K.$elvare3 andR another, 

v/s. 

ESJIJEiS: The 	cretery,MiniStry of CommunicatiOh, 
New. Delhi and iu other?, 

To 

SrIJLRa ghavendra l.char.,1dvoC8te, 
No.1074 and 1075, Fourth Cross; 
Second Main,SrenivaSanI98r, 

Bangalore-560.050. 

The Secretary, 
Ministry of Communication, 
Da.k Bhavan,SanSed Marg., 
New.  Delhi-lID 001, 

S-ri.M.Vasudeva Rao,dditional Central 
Government. Stnd.Cu.n6eI,HjQh Court Bldg, 

Bangalore-563 001. 

Subject_.FSrWarding copies of the Ordes passed by the 
Central Administrative Tribunal,Bangal0r3 

Plase find enclosed herwith. e cppy of the Orde±/-

Sty Crdex/Ifltcrim Order, passc by this Tribunal in t he above 

mentiond a.ppiication(s) cn04-04-1995. 

DLif REGISTRPJ 	. 

___ 	
JUDICIAL BPJ-CHES. 



CENTRAl ADMINISTRATIVE TRIBUNAL 
BANGALORE 

O.k. 	N0.1054/94 	1060/94 

Shri Justice P.1<. 	Shyaiasundar 	... Vice-Chairman 

Shri T.V. 	Raianan 	.... Mber 	(A] 
TUESDAY THIS THE FOURTH DAY OF APRIL 1995 

1. K. 	Selvaraj 
Son of late R.Kuiiarandi, 
Aea 44years, 
Workin 	as LSG Sorting 
Assistant 	(SA), 
RMS .Banyalore Sorting Division, 

. . 	 . Departiiient of POsts, 
Ban9alore-560 023. 

2. . . 	A. 	•Ka'laixnani, 	. . 

I S/o lateAbb, 	. 
Aged about 49 years, 	. 

• . 	 . Workiny as ISG Sortiny 
Assistant (SA), 
RMS Banyalore Sortin. 	Division, 

. . Department of Posts, 	. 

. . Bany•alore-560 	001. 	 ... Applicants 

[By.  Advocate Shri u.R 	AchQr] 

• ••• 	i 	. V. 	 . 

1. . 	Union of India repre- 
senteciby the Secretary., 
Ministry of Communication, . 
Oak Bhavan, 	. 	 . 

Sansäd Mars, 	. 

NewDelhi-1. 	. . 

• . 	 2. The Chief Post Master General, 
• . . 	Karnataka Circle, 

Banyalore-560 001. 

13 The Senior Superintendent, 
- RMS Banalore Sortiny Division1  

Banyalore-560 	026. 	. 

4. M.E. Madaiah, Major, 
RMS. 'Q' 	cm, 	SOR, Mysore, •RMS, 	Mysore. 

1 5 F D.Ra 	aifl, 	Major, 
'' RUS 	Dii 	, 	SRO, 	1soi 	R1 E,`,'ysure.  

Both are •workiny as LSG SOttin 
'RMS 	'Q' Assistants, 	OiViSiOfl, 

Banyalore-560 026. 

...d 	JJ6. M. 	Puttaiah, Major, 
••.-• 	•f ISG SA, ARRO Bangalore City RMS, 

Banyalore-23. 



7.' Smt. D. Maraathant, 
Major, 
Working as ISG Sorting 
Assistant (S.A.), 
RIS. Sorting Division, 
Banyalore-560 001. 	 .. RespOndents 

[By Advocate Shri N. Vasudeva.Rao 
Addl. Standin Counsel for Central Govt.3 

	

ORDER . 	. 

Shri Justice P.K.Shvmsundàr, Vice-Chairrnn: 

1. . We have..•hed this 'matter at the stage of aduiis-

sian. The applicants say that a spate of representa-

t.ions have been iade by theAt as at Annexures A-5 and 

A-6 nihlihtiri the preaicd.ment resulting out of 

tnr non-proittotion but we fina that they have in 

this case assailed the promotion order dated 30.6.1994 

as at Annexure A-9 promoting •R-4. to 7. We 'think, it 

appropriate to direct: the applicants to make a fresh 

representation to the depaxtinent concerned hiyhlihtiny 

the. deficiency in not considering • their cases for 

roiuotion when R-4 to 7 were promotea. If the appli- 

)cahts. were to 'make such a representation within 4 

Weeks from this. day the departient will consider and 

dispose of such representation within a period of 

eiht weeks . front . the date of rceipt of. th'  

With this observation both these applications stand 

. 	 , 	 •. 	
.. 	 :. 	 . 	 . 

cisposea off. let a coy of thib oraer bco1Ltftlunicated 

*9on 

t0 R-1 for information andnecessary attention. 
lJ 	. 

. Sct / 	. 	•: Sd /- 

	

Centra' Adrninistr1}8 TribUflt . 	 . 	 . 	 . 	
• 	/ 

BangalOre 84ich 	 MEEER (A,) 	 VICE-CHAIRMN 
BangaIotO 

bsv 



1' 
CENTRAL ADMThISTRATIVE TRIBW 

BGALORE BENCH 

Second Floor,. 
Commercial Complex, 
Indiranagar, 

Mjsc.App.ri.No.397 of 95 In BPNGALORE - 560 03. 

Date:4 OCT1995 
APPLIGATICN NO. - 1054 of 1994 and 1060 of 1994. 

APPLICANTS: K.Selvaraja and another. 

v/S. 

RES.PQ"DENTS: The Secretary,Ministry of Communications, 
New Delhi and others., 

To 

1. 	Sri.M.Raghavendra Achar,Advocate, 
No.1074 and.1075, Fourth 'cross, 
Second Main,Srinivasanagar II Phase,, 

Bangalore-560050. 

2. 	Sri.M.Vasudeva Rao,Additional Central •  
Government Standing Gounsel,High Court Bldg, 

Bangalore-560001. 

C 

Subject:— F.rwarding copies of the Orders passd by the 
Central Administrative Tribunal,Bangalore-38. 

---xxx---- 

Please find enclosedhrwith a copy of th6 Ordr/ 

Stay Order/Intorim Order, passeá by this Tribunal in the abo-v 

mentioned applicatior(s) n 22nd Septembtr,1995. 

ISseJcJcY)1- 

DE LITY PEG ISTRAR 
JICIAL BRANCHES. 
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Notes 1L I 	fI Jtf 	J 	Orbe,s ch ribuna1 	
) 

1 Ji (vc)]vR (rA)  

Date 

[3. 
. 	 . 

• ,-..\ . .'. 
We àoneider the application. 

extension .0f time to comply with 

.%.hm4ifl seeking further 
- 	

. 

3JO 

the directions of the Tribunal • 

- j 	injn O.Aja.1 054& I 060 /(1(94 

disposed -of--on 4.4.1995..to.-b!s__._ 

uhwaz1ranted. 	A.simple diret ion wa 

given-to the 	kent to consider ,epa 

a repIesentatiofl!y the applicant 1' 	 •- 
within a period of e1hteeks 

I 

!rom the date 6t r8cipt D? uch 
-.  

representatioh 	Suteequnt9y, the 

time waa'extsnd.dby'-ather 

•• period of' 'two inonthi which+p'1red 
on 1.7.95. 	The Oe-partmentUfl this 

application is seeking mpre ttime. 
- 	L 	•--. 	 '._._, 

*par.t .f.'m the fact tht.th 

appi1ctio, under coisideration 

J 

edbee 	thovanyjl1gt a., to how 

far consideration ofhe applicant 'a 

representation has ad 	nedj the 

affidavit filed in support 	the 

prayer for extenejon-of t1mis 

totally bald and cryptic, 	t reads: 

Rlnspite ;fz the beat 'fforts 
the. 'Directorate 'could not 
take a decision. ­The jatter 
is "still, under 	ctivé 
consideration arid some more 
time is required 	àr takiflg 
a dad. ion in ,thé m4ter.5  

,p• The above averment iS 

• 	:- 
, 

, 	'. - 

neither herenor-there. We o not 

,see why it should take 5 morths 

.• 	 • 	'•. . 	 . . 

. 	 • • 	 •. 	'•.• 

' 

j ' 	
' 	 •: 	• 	• 

,:•'. 	• 	• 	• 	 ti, 	."• 	 - 

	

:', 	.:.,'.-',,.-'-'.--, 	•-';'' 



I 	- 	 rders of Tribunal 

for the Department to dispoe of 

a representation made by an 

aggrieved official. We are 

surpriSed at the indifferent 

attitude -of the Department.j We 

therefore see no reason to ¶xtend 

the time andY hence reject M.A.. 	- 

Office Notes 

- 	- 	- : 	- 	- - 	-. 	 - - 	• .:•-- 	 - 	- 

S •- 

-,  

- - 	
- inthe Centr1AdrninistraliveTribuna1 

flangaiore Bénch 
Bangalore. 	 -• 	- 

MA 

. 	 Application No.L?.. 	
199t( 

H 	1. 	 ORDER SHEET (Contd.) 



CENTRAL /DMJN ISTRAT IVE TR IJ3JJAL 	 - VS 
1GALORE BENCH 

Second Floor, 
Gommercialomp1ex, 
Indirenagär, 
flangalore-560 038. 

Dptc 7 FEB 199 

App1jction No. 	1 100 L19%s 

Applicant(s) : Mr.K.Selvaraj and another., 

v/s. 	- 

Respondents, 	: Mr.Mahaljk,Secretáry, Postal oard,New Delhi 
and anotither, 

To 

Sri.M.Raghavendra Achar,Advocate, 
No. 1074 and 1075, Nineth Main, 

Fourth Gross,Sreenivasanagar, 
Bangalore-560 050. 

Sri.M.Vasud'ev.a Rao,Additional Central' 
Government Standing Couniel, 

High. Court Bldg,Bangalore-l. 

Subject:- Frwring ef copics of the Orders passed by 
lGentral Adminjstrtjvo Tribunal,angalore_ 

—x--x—x— 	•• 	- 
copy ef the Order/Stay Orrer/1nterjrn Order, 

passed by this Tribunal in the above mentioned application(s) 
is enc1sed for information and further necess3ry action. 
The 3rder vras pronouned 

t r ar •- 
udicial i3ranches. 



N 

CENTR$L iDMI1\!ISTRATJVE TRIBUNAL 
BRNGALORE BENCH:BANGALORE 

CP.(Cjv.) No, 100/ 

DATED THIS THE TUENTYTHIRD DAY OF JANURRY,1 995 

4 
MR. JUSTICE P.R. SHYAMSUNDAR, VICE CHAIRMAN 

MR. T.V. RAMANAN, PIEMBER(A) 

Mr. K. Selvaraj 
Son or late R. Kumarandj 
working as L.S.G. Sorting 
Assistant 
RMS Bangalore Sorting Divjo 
Department or Posts 
Banga1ore560 023, 

Fir, A. Kalaimanj 
Aged 50 years 
Son or late Abbu 
working as LSG Sorting 
Assistant, RMS 
Bangalore Sorting Division 
Department or Posts 
Bangalore560 001. 

(By Advocate Fir. M.R. A char) 

.. Applicants 

Vs. 

Fir. Fiahajjk 
Secretary, Postal Board 
Plinistry of Communication 
Dak Bhavan, Sansar Marg 
New Delhi, 

Fir. 	K.S. Bhatt 
Chief Poet Master General 
Karnataka Circle 
Bangalore, 

1 	Respondents 

(By Fir, M.V. Rao, 	A.C.G.S.C.) 

0 	ROER 

Fir, justice P.K. Shyamsundar, Vice Chairman: 

.... 
We have heard the learned standing 

counsel. 	This matter was posted from yesterday 



I 

to today to facilitate the appearance of 

H 	 counselfor the applicant, Shri.M.R,Achar. 

Even today he is not here. Apart from the 

counter statemit averring that there is 

total compliance with the orders of this 

Tibunal, which is of mere disposal of a 

representation filed by the applicant, in 

addition, standing counsel has also placed 

on record the order passed by the Department 

on the representation made by the applicant. 

The said order dated 9.11.1995 which is said 

to have been transmitted to the applicant is 

placed, on record. The order says that the 

applicant's representation was considere 

and eren s.o.not fpund tptljy fit fQr promoticU. 

If. thetapplicant Is, aggreved by that-.order,, 

should adopt other proceedthgs... A far aswe 

r... cn errd,.w .donot.wih tp persistwit 

this contempt petition and we order it to be 

opped. 

7T 1  

WEJBER(A) 
	

VICE CHAIRMAN 

TRUE COPY 
-.- OOC!idp Of7ice 

Central Administrative Trjbup 

BngaIore Bench 
Bengal ore 


